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MADHYA PRADESH ACT
No. 28 orF 2017

THE MADHYA PRADESH GRAMO ME KI DAKHALRAHIT BHOOMI
(VISHESH UPABANDH) SANSHODHAN ADHINIYAM, 2017.

[Received the assent of the Governor on the 29th August, 2017; assent first published in the “Madhya Pradesh
Gazette (Extra-ordinary)”, dated the 7" September 2017].

An Act further to amend the Madhya Pradesh Gramo Me Ki Dakhalrahit Bhoomi
(Vishesh Upabandh), Adhiniyam, 1970.

Be it enacted by the Madhya Pradesh Legislature in the sixty-eighth year of the Republic
of India as follows :—

1. This Act may be caHed the Madhya Pradesh Gramo Me Ki Dakhalrahit Bhoomi (Vishesh
Upabandh) Sanshodhan Adhiniyam, 2017.

2. In Section 3 of the Madhya Pradesh Gramo Me Ki Dakhalrahit Bhoomi (Vishesh
Upabandh) Adhihiyam, 1970 (No. 26 of 1970) (hereinafter referred to as the principal Act), for
the figures, letters and words “31st day of December, 20117, the figures, letters and words “31st
day of December, 2014”, shall be substituted.

3. In Section 5 of the principal Act, for the figures, letters and words “31st day of December,
20117, the figures, letters and words “31st day of December, 2014”, shall be substituted.
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